
IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL APPEAL (SJ) No.405 of 2005

======================================================
MIRA DEVI and ORS

...  ...  Appellant/s
Versus

STATE OF BIHAR

...  ...  Respondent/s
======================================================
Appearance :
For the Appellant/s :  None. 
For the Respondent/s : Ms. Anita Kumari Singh, APP
======================================================
CORAM: HONOURABLE JUSTICE SMT. G. ANUPAMA 
CHAKRAVARTHY

ORAL ORDER

6 16-03-2026  1. As there was no appearance on behalf

of  the  appellant  on  the  last  date  of  hearing  i.e.

13.03.2026, this Court had observed that if nobody

appears on behalf  of  the appellants  on the next

date  of  hearing,  this  Court  intends  to  appoint

Amicus Curiae. 

2. Today also, none has appeared on behalf

of the appellants. Therefore, Ms. Shreyashi Raj, the

Learned Advocate is appointed as Amicus Curiae to

assist the Court on behalf of the appellants. 

3. Registry is directed to handover a copy

of  memorandum  of  appeal,  paper-books  and
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translated copies to Ms. Shreyashi Raj. 

4. List this appeal on 01.04.2026.
    

sunilkumar/-

(G. Anupama Chakravarthy, J)
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